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‘ ORDER(1in circulation)
‘Shr'i S.K. Naik

.0n perusal of the review application filed agafhst
the order dated 2.09.2003 by which OA N0.3019/2002 was
dﬁsﬁissed being devoid of me}it; we find tﬁatfiihg
.applféant has again taken the same ground that his case

.

.“3a  covered by the. judgeme nt of Bhagat Ram Vs§. state of

HP AR 198? SCC 454, h11e we have already held that the

iasuye ;nvo]vpd in that case was different from Thp rpviow

applicant’s case and would not come to the r@srup of Th@

o>

B

ap,iicént, That apart, RA does not oomp w th nith; fogr

P

_corners of Order 47, Rule 1 CPC, warranting a reviéw, RA

is therefore dismissed
(S.K. Naik) (V.S.Aggarwal)
Member (A) Chairman
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